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Order of the Tribunal
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Heard Mr. B. Sarma, learned
gcounsel for the applicant.
f Issue notice to show cause
.48 to why the application shall
jnot be admitted.

Mr. B.Sarma, learned counsel
for the applicant prayed for a&m
interim order. No such order is

necessary. However, it is made

‘clear that any appointment to the

selection shall be subject to the
outcome of the application.
List on 12.5.2003 for

admission. : |

Vice~Chairman

List again on 20.5.2003 for

T

g admission.
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25.7,2003 Present z 'he Hon'ble Mr. Justice D.N.

(Q?QV\\ | 1 :

Present : The Hon'ble M., Justice D
N. Chowdhury, Vlce-Chalrman.

The Hon'ble Mr. S.K. HaJra
- Administrative Member,

Service is complete. The responder
may file written statément, if any,
| List- agaln on 17.6.2003 for

admlssion.
e 3
‘7\///1 &{\/\/
_Member v ce-Chairmam.,

mb

The Hon'ble Mr, Justice D.N,

4
Chowdhury, Vice-Chairman,

The Hon'ble Mr. R.K. Upadhyay

- Member (A).

None appears for the appllcant,

‘Mr; A, Deb Roy, learned Sr. C.G.S.C. apps
aring on behalf of the tespondents pray

for.time for filing reply. Ptayer is
allowed,

List again on 25,.7,2003 for
admission. Endeavour shall be made to

dispose of the same at the admissidn
stage.
n@,m/
Member Vice-ChairmanF

Chowdhury, Vice<Chairman,
The Hon' ble Mr. N.D, Dayal,
Member (A).

Heard Mr, B, Sharma, learned counsel
for the applicant and also Mr, A, Deb Roy,
learnéd Sr, C.G.S.CG. €flor the respondents.

Respondents have filed wrltten state
ment,’ Considering the facts and circumstanc
of the case, the application is admitted.
and the matter may now be listed to hearlng
on 19,8, 2003 The respondents are also
directed to produce the connected records,

Vice=Chairman
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19,8,2003 Present : The Hont'ble Sri K.V.
Prahaladan,
Administrative Member.

List again on 16,9.2003 for

hearing.
Member -
rrlb .
16.5.2003  No Division Bench is sitting,
List again on 6,11,2003 for hearing.
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16.6.2004 Present: The Hon'ble Sht. Bharati Roy
Member (JP

The Hon'ble Shri K.V.Prah-
ladan, Member (A).

At the request made by learned
counsel for the parties the matter is’
posted on 17.6.2004 Zor hearing.

&emblr (a) Menper (J)
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Present : The Hon'ble Sri K.V. Sachida
nandan, Member (J).

22.7.2004

The Hon'ble Sri ®.V. Prahl-
. , . adan, Member (2).
Heard learned counsel for the

parties. Hearing concluded.

Judgment delivered in open Court,
kept ih separate sheets. The
application is dismissed in terms
of the

order. No order as to

costs.

Member (A) Member (J)
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SI;ih .B.h.a.s'k.aor. .ngm.a.,-c.qo.-.o.o..jo.e;.......,-o..ADVOCATE FOR TI_IE
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Un

CENTRAL ADMINISTRATIVE TRIBUNAL
: GUWAHATI BENCH '

Oche /R/KaNoo 1.1 '6/2003,

DATE OF DECISION ~2:'-2004.

.O.I..Qr;iﬂ.[].d.i .N.aﬂr‘laygpﬂpéﬁs...&°...OOQ..'..'...Q....‘.AAPPLICAIQT(S)’

APPLICANT(S).

~VERSUS-

...i.O.n..O.f".IpsisL_a_.&_Q;§=.........‘......o‘. .,...DRESPONDENI‘(S)

.. Deb _Roy,

N

r:.Ge

N 1%

23 Gttt et eonee s JADVOCATE FOR THE

RESPONDENT(S) «

3
- *

L .
HON'BLE MRe. K.V. PRAHLADAN, JUDICTAL MEMBER.

MR. K.V. PRAHLADAN, ADMINISTRATIVF MFMBFR.

‘Whet her Reporters of local papers may be allbwed tqﬁgee the
\judgment . 2 '

| .
yTo be referred to the Reporter or not? f\\

Whether their Lordships wish to see the fair copy of Eh@
Judgment ?

Whether the Judgment is to be circulated tO't?f\?ther Benches ?

Judgment delivered by Hon'ble Member (J).
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CENTRAL ADMTINTSTRATIVE TRIBUNAL, GUWAHATT BENCH.

original Application No. 76 of 2003,

Date of Order : This the 22nd Day of July, 2004,

The Hon'ble chri XK.V.Sachidanandan, Judicial Member.

The Hon'ble Shri K.V.Prahladan, Administrative Member.

Shri Udip Narayan Das,
Son of Shri Murulidhar Das,

Resident of No.l, Negheriting Grant Village,
P.O. Negheriting, Dist. Golaghat, Assam ...Applicant

By Advocate Shri Bhaskar Sarma.
- Versus -

1. Union of India,
Through the Secretary to the Govt. of Tndia,
Ministry of Communications,
New Delhi-110 001,

2. Chief Postmaster General,
Assam Circle,
Meghdoot Rhawan,
Guwahati-781001.

3. Superintendent of Post offices,
Sibsagar Division,

Jorhat-1, Assam.

A, Shri Pankaj Kumar Das,
Son of Shri Rajat Das,

Employee of Golaghat Post Office,
P.0O. Golaghat, Assam. - . . .Respondents

By Advocate Sri A.Deb Roy, fr.C.G.%.C.

ORDF R (ORAL)

K .V.SACHIDANANDAN, JUDTCIAL MFMBFR,

The main averment of the applicant in tehe O.A is

that as per the provisions of the Recruitment Rules of FD
Agents the persons seeking employment to the post should
be a 'permanent resident of theilocality' where one has to
be appointed.

2. The respondents have filed a detail ‘written

statement containing that the process of selection was



conducted where 8 (eight) persons were attended the
selection and the 4th respondent was appointed after
haﬁing acquired the highest marks in the HSLC anmiﬁation.
Whereas the applicant has acquired the lew marks far from
the gradation of the 4th respondent. Therefore, Ath
respondent was appointed. Tt is also contended that the
rule stipﬁlatea for such selection 1is no longer in
existence as the Chief Postmaster General, Guwahati vide
his letter dated 10.10.2000 theiselection for‘appointment

Ji
to ED posts permanent-*residence in village/delivery

C i
jurisdiction of the ED post office need not be insisted

upon as pre condition. Therefore, there is no fault in the

selection process.

3, We have heard Shri Bhaskar Sarma, learned counsel

for the applicant and Sri A.Deb Roy, learned €r.C.G.S.C
for the feséondents. The learned counsel has taken us to
the various materials, pleadings and records. We have
given due consideration to the arguments made by themf The
short facts for consideration is that the 4th respondent
who was appointed on merit in the selection process is not
a permanent resident of Negheriting area. The forcefull
contention that the applicant's counsel pressed before us
is that since he is not the resident of the area the
selection of 4th respondent 1is vitiated by wrong
seléction. The learned counsel for the respondents has
taken us to the decision taken by the Chief Postmaster

General on the subject.
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. On the very outset and on going through the Annexure-1

lintimation letter sent to the applicant dated 2.1.2003 which

.was a requisition sent by the Superintendent of Post Offices

i

ito the Employment Exchange, wherein it is specifically made
A

%clear that candidates belonging to places other than post

Joffice village can also apply for the post and such candidate
| \,

ishould shift the residence to PO village in the event of his
W

Hselection. The selected candidate should produce a proof to

/that effect within the date prescribed by the authority.
Apart from that it is also pointed out by the learned counsel

that the Chief Postmaster General letter and instruction on

}the SUbject that "selection for appointment to Fd posts

;permanent residence in village/delivery jurisdiction of the-
o '
‘ED Post office need not be insisted upon as pre-condition.

|

HTherefore, the Service Rules for Postal ED Staff (Fighth

Fdition of Swamy's Compilation)as pointed out by the learned
. "
al

counsel 'has no longer in force. Moreover, we'\of the
yconsidered view that from the above observation the
respondents cannot fault with the selectioﬁ on  the basis of .
| such a misinterpretation of rules. Apart from that we find
Ilthat the applicant waé in a very low rank out of the 8(eight)

candidates in the process of selection even assuming the O.A

is "allowed he is nowhere to be for selection. Tn the

| circumstances 0.A is devoid of merit and accordingly the same

is dismissed. No order as to costs.

( K.V, PRAHLADAN ( K.V.SACHTDANANDAN )
ADMINISTRATIVE MEMBER JUDICIAL MFMBFR
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Sri udip Narayan Das

[::';r'.. : 1
. ©

VE TRIBUNAL :: GUWAHATI BENCH

e o o Applicant

Vse

I Union of India & Others. « « « Respondents.

13.1.2003 =

!
{

|

¢ 22.1.2003 =

|

, 5.2.2003 =

i

100 2. 2003 -

17.3.2003 =~

1843.2003 =~

SYNOPSIS

Requisition was sent to the local employment
Exchange, Golaghat to mominate as many as
candidates for appointment to the post of
GDS, SPM.

Supt of Post Office sent anintimation to the
applicant regarding spodnsorship of his name
for the post of GD$, SPM,

Letter to the applicant informming the date of
interview,

Letter to the applicant informing that interview
schedule to e held on 11.2,2003 is hereby

deferred to 19.2.2003.
Pleader's notice to the concerned authority

regarding irregulat gppointment. ‘
Local news paper L&g2¥ﬁé§2§ the irregular

Iz
selection of the candidate,

/
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THE GENTR ADMINISTRATIVE IRIBUNAL
GUWAHATI BENCH

e e AL R

(An application under Section 19 of the Administrative

Tribunal Act,1985)

Title of the suit : O.A.No. T of 200a.
Shri Udip Narayan Das: Applicant
“Vs=

Union of India & Ors.: Respondents.

'ADVOCATE

- REGISTRAR

Registration No,:

W\

St etdp Narzgom. Do,

IN DEX
Sl.No. ANNEXURE : " Particulars Page No.
1. "~ Application 1= 8
2, | ' Verification 9
3. 1 | Requisition jo-11
~ dt. 3.1.03
4, 2 Letter 12
| dt. 22.1.2003
5. 3 | Letter 19
dt.5.2.2003 E
6., T4 Letter 4
- dt.10.2.2003 J
7. 5 Letter of (&
. : Gaonbura
dt.25.2,2003
FILED.BY: ¢ Tois | ot
: : For use of Tribuna ice
) D
(BHASKAR KR. SARMA) Date of filing:.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :
: " GUWAHATI BENCH

; Nargqam. Do

4
M

( An Application under Section 19 of the Administrative
Tribunals Act, 1985)

C.A. NO; | ;Zhé _ OF 2003.

BETWEEN:

Sri Udip Narayan. Das,

Son of Shri Murulidhar Das,
Resident of No.1, Negheriting Granmt Village,
P.0C. Negheriting,District Gdlaghat,Assam.

e+ ve.. . APPLICANT
AND
1‘1Union_of India,
Through the Secretary to the Government of
India, Ministry of Communication,

New Delhi-110 001.

" 2. Chief Post Master General,
Assam Circle; '
Meghdoot Bhawan,A
G;wahati-781001.

3. Superintendenf'of Post Offices,
Sibsagar Division,

Jorhat=1, Assam. .

contdes.2
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4, Shri Pankaj Kumar Das,
Son of Shri Rajat Das,
- Employeé.of Golaghat Post Office,
P.C. GOlaghat’
District GOIéghat.'Assam.
: e+« .RESPONDENTS
1. Particulars of Order against which this
Application is made.
- Irregular Selection of Respondent No.4 to the
Post of @S S P M, Negheriting E D'S O as held on .

P N

19.2.2003.

2._Jurisdiction of the Iribunals,

The applicant declares that the subject matter

of this application is within the jurisdiction of this

‘Hon'ble Tribunale =

3. The applicant further declares that the applica-
tlon is within the llmltatlon prescrlbed under Section

21 of the Admlnlstratlve Trlbunals Act,1985.

4, gacts of _the case .

4.1 That the applicant is a citizen of India and is a

permanent reéident of Negheriting Grant Village, P.O.

. Negheriting, District Golaghat, Assam, as such he is

entitled to all the rights, protections and privileges

as guaranteed under the Constitution of India.

contde. .3
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4.2 That the applicant begs to state that a

requisition was sent to the local Employment Exchange *

for the names of candidates for appointment to the
post of 'Gramin Dak Sevok ' SPM(for Short GDS SPM )
at Negheriting ED S O, Consequently, the Respondent
No+3 issued a letter to the applicant vide Memo No.
A3/P/ Negheriting EDSO dated at Jorhat the 22.1.2003
informing theapplicant that his name has been sponsored
by the District Employment Exchange, Golaghat for aforeuv
said post. The latter further directed that he should
submit an application with full particulars on or before

3¢2.2003.

It is pertinent to mention herein that Report
of Justice Talwaf Committee, on Postal Extra Departmental
System, has recommended that the nomenclature 'Extra-
departmental System' be changed to ‘Rural Postal System!
and the Extra-Departmental Agents' be called 'Rural Postal
Employees .or Gramin Dak Karmachari, which is published
in Swamy's Compilation of Service Rules for Postal E D

Staff.

A copy of the Requisition dated 3.1.2003 and
the letter dated 224142003 are annexed hereto

and marked as Annexure- 1 &2

4,3 That the applicant begs to state that the Respon-
dent No.3 had issued another Memo No, A3/P/Negheriting

contde.. .4
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on 114242003 for the Selection of GDS SPM Negheriting
o tecalnd

§

<

gv

1
to the applicant whereby he was directed to attend office §§
EDSO. Subsequently, the applicant, another letter No. <} 7

A3/P/Neghereting EDSO dated 1042.2003 whereby it was

~informed that the Selection process in respect of GDS

SPM Neghereting EDSO Scheduled to be held on 11.2.2003 is
hereby deferred to 19.2.2003. | '

A copy of the letter No.A3/P/Neghereting dt.5.2.03 |
and Copy of the letter No.A3/P/Neghereting EDSO dt.
104242003 are annexed hereto and marked as Annexure

-3 and 40

4.4 That the applicant begs to state that the applicant

was present in the Selection Process held on 19.,2.03 and

on the same day the name of the selected candidate was
announced.and‘the Respondent No.4 got the Selection for the
aforesaid posts It is pertinent to mention herein that the _
person seeking employment as GDS SPM must be permanent ,of the
village where the post office is located. But the respondent

No.4 1is not a permanent resident of the Neghereting Viilage

or localities from which the candidates are required to be

 nominated. The applicant further begs to state that Shri

Samiran Das, Gaonbura of the Neghereting Village wrote a
letter on 25.2,03 informing the concerned authority that -
Respondent No.4, is not a permanent resident of Neghereting
Post Office, in fact, he resides in the quarter of Dergaon

Post Office as his fahter is working in the said Post office,

contdee.d
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and therefore. a request is made for the app01ntment of
the person who is a permanent resident of the v1llage
Negheriting. But the concerned authority did not pay

an? heed.

A copy of the letter dated 25.2,2003 is
annexed hereto and marked as ANNEXURE-5.

/

4.5 ' That the applicant begs to state that the
applicant verbally intimated to concerned éuthority
ALe lecded
that they have irregularly aapg%a%ed Respondent No.4
who'is not a permanent resident of hthg‘Negheriting
Post Offige but the pdncerned authority did mof pay
any heed»aﬁa simply said that»Respondent No.4 waé
Selected for such post as per merit and possess of
properties which is not a requirement as per relevant
rules. Pihding no way the applicant send a Pleader s
Notlce on 17.3+2003 to the concerned authority alleging
irregular appointment to the Post of GDS SPM, Negherie

ting EDSO.. But no satisfactory reply was given.

4,6 That the applicant begs to state that the
applicant worked as nominee of his father from time to
time in the said post office when his father remained

on leave.

4,7 - That the petitioner begs to state that the local
daily news paper named Amar Asom published from Guwahati

and Jorhat had highlighted on 18.3.2003 about the selec~

tion of the candidate and the said paper also stated

contdes 6
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Udip Aﬁa%#&n.lkjk

O

that the Selected candidate is not & permanent resident

o

of thesaid post office and in fact, he is a permanent
Tesident of Palashbari. The said News paper further
highlighted that the said Slelected Candidate was
trying to collect. the certificate of permanent resident

of Neghereting area.

448 That the applicant réspectfully submits that
the Respondents violated the prescribed rules of recruite

ment.

4.9, Thai thevapplicant begs to state Fhat unless the
Hon'ble Tribunal intervene in the matter great hardship
will be caused to this applicant because other candi=-
dates are not interested for, the said post except
Respondent Nos 4 who is not a permanent resident of the

aforesaid Post Office,

4.10 Tbat‘this application has been made bonafide and

for the cause of justice.

4+11 Grounds for relief with legal provision.

a) For that the respondent authority did not make
a fair selection. No relevant rule was followed as regards
the ellglblllty of the Respondent No.4 for which h1s

Selection is llable to be set aside.

contde,.7
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b) For that the respondent No.3 has made
Selection of Respondent No. 4 arbitrarily and in
abuse of his power which he has not exercised in

adcordance with relevant rulese.
4.12 - Details of remedies exhgusted.

The applicant states that he has no other
alternative and other efficacious remedy then to file

this application.

4,13 Mather not previously filed or pending with

any other Court.

The applicant further declsres that the
subject matter of this application is not pending
before any Court of law or any other Bench of the

Tribunal.
4.14  Relief Sought:

vUnder the facts and ciraumstances of the case
thevapplicant prays that your Lordship would be pleased
to iSSue Notice to the Respondents to show cause as to
why the relief soughtvby the applicant Shall'not be
granted, call for the records of the case and on

perusal of the records and after hearing the parties

' oh the cause that maybe shown, be pleased to grant

the following reliefs:

contde.«8
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a) That the Hon'ble Trlbunal be pleased toset

Shas Udep Neaeson. Do,

aslde the 1rregular selectlcn of Respondent No.4 to
the post - of GDS SPM, Negheretlng EDSO held on
19.2.2003.

'b) The Tribunal be-pleased to direct the Tespon-
dents 10 select the appropriate candidate ~to the

said post.
©) Anyother relief/reliefs to which the applicant
is entitled to as deemed fit and proper by the Hon'ble

Tribunal,

4,15 vInterim, relief prayed for:

During'tha pendency of this application, the

applicant prays for the following reliefs:

i) That the Hon'ble Tribunal be pleased to direct
the Respondents to kepﬁ in abeyance the Se-~lection of
" the Respondent No«4 to the post of GDS SPM,Negheretlng
EDSO till the disposal of this appllcatlon.

4,16 Particulars of IPO.
IePeOs NO,7G607934

Date of Issue: 9.4.2003,
Issued from GPO ,‘Guwahati.

Payable at -~ Registrar, CAT, Guwahati.

4417 List of Enclosures:

As stated in the Index.

+sssVerification P/9
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YERIFICATION

Bl - trellp  Norgfom D““e%

I, Sri Udip Narayan Das, son of Shri Murulidhar

Das, aged about 24 years, resident of No.1 Negheréting

Grant Village, P.O, Neghereting, District Golaghat,Assam

do hereby verify that the statements made in parégraphs
1=4, 4124 417

are true to my knowledge and
those made in paragraphs 41/

are true to my legal

advice and I have not suppressed
any material fact.

And I sign this Verification on this the
day of April, 2003. |

Gui Ulp ornf™  Den

Signature
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DEPARTMENT OF POST INDIA
OFFICE OF THE SUPDT OF POST OFICEES SIVSAGAR DIVISION JORHAT - 1

Teo,—
@M(@ Sy Udip Naroyan o<,
v/‘//,Qk Po. /V/?A'p/u' #1'073 £ DSo

No-A3 /P /. /Y2l ""’2 £2s50| Dated at Jorhat the ..?E?:.'..’f“’?
i ”I?‘%‘/, EDSP
Sub-Selectlon of GDS ..................
'f}a/d%aﬁe* " .0

As your name has been sponsored by the employment
Exchange for the above post you are directed to send the apphcanon
Form enclosed here with duly filled in alonwith the following :
certificates to as the reach this office on or befor....3.72 /03 .
Application received after the due date will not be entertamed '

1. Character Certificate from two Gazzeted officers .

2. Solvency Certificate from the revenue authority .

3. Income Certificate from the révenue authority .
4. Educational Certificate . . -
© 5. Land holding documents in your name from revenue authority .

v

Sudeo Yost Offices,
Sivagagar ar Divn, Jorhat-1.

“ory,

ré@

/3>
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- DEPARTMENT OF P()b I'S JNDIA -
OFFILE OF THE SUPDT OF POST OFFICES SIVASAGAR DIVHION
JORHAT 785001

To

; ‘ 1. SriRoman Das, Vill & Po Negheriting .
! 2. Miss Debajani Das Vill & Po Neghentmg
3." Sri Radhashyam Ghatowary Vill po & Neghermng
i ' \//Sn Udipnarayan Dag , Vill & po Ne ghrzx iting .
i 5. Sri Dhamindra Das Vl“ & Po Negheriting .
' 6 Sri Pankaj kr Das , Vl” &Po Dergaojf

7. SnRana Satkia , Vxll Barichowagaon , Po Dadhara, Via Derg‘\on

8. Mra Jayanti Das , Vill & Po Negherﬁmg.

T

MemoNo-As/P//Mﬂfamm...éz.... . Bo/ Dated at Jorhat the 6 A “8

.................... R [

You are directed to attend this ofﬁ ce on 17,2763 at 1000 hours in ¢/ w
selectxon of GDS BPM Aep hendim .\ EDBo . The Original copies of
Certificates /  Documents should be broug 1t with you while coming to attend this

~ selection process. ' | N
At 2 e come ey St e s T \

YT I S ".":..:‘..; - - -

B b R e it S RS e S

Das’)
Susdt of post offices

Sivasagar Divisioni
Jorhat 785001
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Supdt. of Post Offices, 0,
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: Sivasagay ’ 1vjsion. l 57' Kddrﬁaﬁgym 5MOM
Jorhat-76% 001 /7// L Po.. Wegharsitimg

@0’%6\ \/? 3% ?JOQ/O’)?%/M DA,
v/ . & pPo, N!g&/‘u /ung

3. 52/ Dhamuinolea DAS
vill & Po. ”A?"ﬁd&l‘/r"?zﬁ

No- Az/r/ /nyﬁ”m« /m] FOS0  2ick. Tt Re - 10- 2- 20063
Selhs— Szlzeéaw ob &bs.spﬁz:/vmj/w /mz; EDso.

i

The @?/e::ém p/rocess o ,ué,oe(/a[ R DS SPHY
Mezﬁmfmy EFDso SM/,eal fo be Xald mz /- 02-2003

/s Aoke B cleferzect fo 19- 022903,
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SUDdt of Fo« (\‘fﬁces'
f\’Ta’?TT'T qgg;;

JOrhaLTr 001
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ANNEXURE-5

(Translated copy of Gaonbura letter dtd. 25~2=2003. )
. \
70

The Superintendent Posgtal Department.

Sibsagar.

E | Dated- 25-02-2003.
Sub @ Applieation for.Non-Permanent'Resident.
. Sir ’

With due respect it is inform that Sri Rajat Das,
his eon Pankaj Kumar Das Wis not a permanent resident of
the Neghereting Post Office.At present he is residing’
in the Quarter of Dergaon Post Office as is father
is a Empleyee of Goleghat Post Office . He is a person
of Palashbari of Guwahati and every body knowns that
till now i.e. as on 25-02-03 he is.residing in the
post office residential Colony of Dergaon after inves=-

tigation by the villagers of Negheriting.

It is therefore, requested to appoint a person
- who 13 a permanent resident of Negheriting Sub-Post Office

-to the Post of GDS SPM with due consideration..

Yours, .
.Wer ‘
S/ - 84/~ Samiran Das )
9 .“f t} -Gaonbur a Negheriting Village.
%}I-@' . o Date- 25-2-03.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH ¢¢2¢ GUWAHATI

O.r¢ NOo 76 OF 2003
Shri Udip Narayan Dase.
R XX Aeglican_tO

- Vs =
Union of India & Ors. |
| eseese Respondents.
- And -

In the matter of ¢

Written Statement submitted by the

respondents.

The humble respondents beg to submit the para-wise

written statement as follows s~

1. That with regard to the statement made in para 1,
of the application the respondents beg to state that the selection
of appointment to the Post of GDS SPM, Negheriting BDSO was not

at all irregular vhich was made as per Departmental rules and
procedure.

2 That with regard to para 2 and 3, of the application

the respondents beg to offer no comments.

3 Phat with regard to the statement made in para 4,

of the application the respondents beg to state that it was
proposed to fill up vacant post of GDS SPM of Negheriting BDSO.




i &

, -2-
Al Notice was Issued vide no. A3/P/Negheriting dated at Jorhat

Ig

t;ile 34142003 which copies also endorsed to Ingpector of ?osté,

1‘2
The President Gaon Panchayat Negheriting and the BDSPM Negheriting

%DSO for information and for wide publicity. Accordingly names
| .
- of T(seven ) candidates were sponsored by the Bmployment Bxchage,

Golaghat vide no. OV-1/03/36 dated Golaghat the 13th January/2003.

T:;he candidates were dirccted to submit their application along with
1

I '

Ther reduired certificates on or before 3.2.03 vide no. A3/Negheri-

|t

ng BDSO dated dated Jorhat the 22.1.05. Accordingly applications

| wf%re received from 8(eight ) candidates including the application

|
of Sri Pankaj Er. Das ( Respondent No.4 )» These candidat@s were
directed to attend this office on 11.2.2003 at 11.00 hrs and they wex

|
w%re requested to bring with them the original copies of the
éiertificates/documents for this selection process vide letter
Qated 50203, Subsequently the date of selection process was
{‘

differed t0 19.2.2003. As per process comparative chart of

andidates for selection of the EDSPM was prepared where all the

O

:‘*i
'

é’andidates present were signed and in presence of‘Sri N+Re Sai

t
I

f , ,
]ﬁnspector of Posts, Mariani Sub Division and A. Shome, ASPOs(HGr
!

#orhat Sri Pankaj Kr. Das (Respondent No+ ) wvas selected for the
1
ﬁ»o st of GDS SPM on the basis of marks and landed property documentse

!

4;,- That with regard to para 4.1, of the application

the respondents beg to offer no comments.

5 e That with regard to the statement made in para 4.2 &

'4 .3 of the application the respondents beg to state that as stated .

¢

~in para 4 above. i




.3-
. '.Ehat with regard to the statement made in para 4.4,

—_

(:F the application the respondents beg to state that the selection
c?if the candidates for the post of GDS SPM, Negheriting BDSO was
n?gade according to the Deparimentsl process .and Rules. Regarding
?ieman_ent residence of the candidate it is to be mentioned that
e%,s rer Chief Pogtmaster General, Guwahati letter no. Staff/24-6/

000 dated Guwahati 10th October/2000 (Ref. Direcdtor’s no. 17-104/

2
9;3-39 & Trg. dated 6.12.9% selection for appointment to ED posts.

péermanent residence in village/delivery jurisdiction of the ED

Pibost Office nedd not be insisted upon as pre¢ondition.
f

71» That with regard to the statement made in para 4.5,
of the application the respondents beg to state that as already

, -sj_ta’ced in the above paras that the selection was made as per

d%.ted 17.3.03 has already been sent vide letter no. A-3/Negheri-
B |

t!i:ng dated 21 030030

i
o That with regard to the statement made in para 4.6,

f

partmental Procedures Suitable reply of the pleader's Notice

__®

ovif the application the respondents beg to state that there is
o system of giving weightage to the work experience in the
bgpartment in selecting the candidates for new appointment. As

| pk'er Departmental Rules, the nominee has got no claim wheresover
rﬁ ' . .
o:%rer the post he works as he works only on responsibility of

| tihe incumbent of the post. Hence working as nominee of somebody

dpes not entitle him for regular absorption in 'hhe said poste

|
| 95- Phat with regard to the statement made in para 4.7 &

! ’ .

4‘1}.8, of the application the respondents beg to state that as
a,!lready xs stated in the abowe paras.

i
I
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10. ‘ That with regard to the statement made in para 4.9\,--

of the application the respondents beg to state that the selection

s according to the Departmental Rules and processe.

. , That with regard to para 4.10, of the application

i
the respondents beg to offer no comments.

12
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. That with regard to the statement made in para 4.11,
the application the respondents beg to state that as the
lection was according to the Departmental Rules and process

estion of setting aside does not arisee.

. | That with regard to para 4.12 & 413, of the appli-.

tion the respondents beg to offer no commentse.

. That with regard to the gtatement made in para 4 .14,
the application the respondents beg to state that as the selec~
on for the Post of GDS SPM was made as per Departmental Rules

d there is no irregularities in the process the dquestion of any

'1ief to the complaint does not arise.

. That with regard to the statement made in para 4.15,-
the application the respondents beg to state that as stated

para 4.14 above.

. . That with regard to para 4.16 & 4.17, of the appli~-

_cation the respondents beg to offer no commentse

The present complaint is liable to be dismissed and

the complaint be held not be entitled to any ml%ef as prayed for.

Verificationeecceceee

it




_ ' (g ‘ K MWJJ‘ » Presently
J'iorking as .

b % JH" W "o iein' duly )
|- jautherised .de. Reredy ‘selmnly affirm and state . that

the statements made 4in paragraphs T

| of written statements are true .te my knowledgc. these

nade in paragraphs . weing matters ef regerd are
tme te my infermatien . deyifived . there frem and the
mst are nmny humble submissiens. hefom this Hon ble
Trihlna.‘l. I have not suppressed any material faets .

‘ And I sign this verificatien en this th day
of June , 2003 ', " ‘ |

Depenent,
S ‘&‘ﬂ( L
§Ba. of Post Ofieen,
gibsagar I'ivisioa,

Jorhat-183 001




